0A Mo, 37/2008
Date of Order: 12.01.2009

.. learnad counsel Mr. Kuldee;i'ﬁﬂathur, S
for the applicants and Mr. Salil Trivedi, for
respondent Hes. 1 to 5, are present. - ‘ ’

The applicants had approached this
Tribunal against inaction of respondents in
paying them terminal benefit, even though
they had submitted the succession certificate
of the competent Court in accordance with
the directions given by " the  Rallway
Authorities.

learned counsel for tha applicants
further states that during the pendency of
this 0.A., the terminal benefits have been
paid to the applicants after deducnng ceriain

amount on account of . rc_tentxon of quartar N N

beycnd Lhe perm!ssible pencsd

-Learned counsal . fm' the apphcant .

further states that it wcu%d he appropt ate S

bring a ‘fresh’ 0.1, favig down® propar

gmundb rather than amending the: present: oo -

- QLA. .He seaks.permission to, withdraw this =
0.4, sub;ect tc gmntmg of abcwe hbertv o

We have heard learned caunaets for
the parties.

“Yhe OJA. is permitted to-ba withdrawn

subject to- the liberty as sought by the. .- ..

tearned counset for, t’ne applicants.

Jm,,hc ﬂé\&e OA I:> accordingly d}smlssed as
o order as 1o costs.
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